
YHbqre of KtiIbDIIi 8iltftCt. 
acrea of land 01 poor ......... _ ... 
eroded by tbe sea wblCb I have brou,bt to 
tbe kaoMed.. 01 die _II. **t.. I 
wrote a Ie..... aIIo to tal. earlier. 1IItt 
baa resulted in. b_ .... 01 ....... 
RI. two crores because lot of coconut 
t ..... aad "aloable crape. ~ Mire RIfted 
on that IaDd earI.f. I ... to koow 'rem 
the bon. Willi_r whether .. .01 proyicte 
tbe same .SAil,.nee immcdiatwt, to tbe 
Andbra Pradeab Ooveromot"ot and protect 
tbese poor farmeR from losirll their 
valuable lands, ,,·bleb i.. 1011 Dot ooly 
to tbtm but to the n.tioe allo. 

SHRI B. SHANKARANAND : Sir. it 
is true tbal in the Stale of ADdhr. Pradesh 
wbidl bal • coutal line of about 960 
kilometres, at some reaches there t. coastal 
erosioa. A. J .id wkit refOHMe 10 tbe 
Kar ... uk. Scale, w. do not bave MY 
fuods in tho C •• trill .. tor ffill Ieau 
e"iatance to tbe State. 

tJPlratl.doa of "' ...... _,. Ail,"" 
·S~7. SHit! CH1NTAM'ANI JENAt: 

SHRI~fOHANBHAIPATEL: 

Will the Minider or CIVIL AVIATION 
be pJ9sed to state : 

(a) whether Oo¥ernlDlDl .... talc_ 
.ny dc~i!ion 10 uparade eM At..Dedabad 
Airport to facilitate international Hilbtl; 

tb) if 'Ott -.bettier the work ou Ih'-
airport bal start.d; and 

(c) if 50, \\-ben It ia likely to be com-
plefed 1 

THE MINISTER. OF STATS IN THE 
MINISTR.Y OP CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) There 
I. no proposal at present for uPiradratioo 
of raeiUtica at Abmedabad airport into 
international airport. 

(tt) and (c). De .. arise. 

SURI CHINTAMANI lENA : May I 
knew ftom the hOD. Mini.ter bow maoy 
lucb airports aae &.OiDI to be uP!ll'8.dcd as 
International Airports in the country iu 
ttM current year, "at it. 1987-88 Md in 
tbe Stveotb Five Year Plan 'I What would w me fstim_ted cost o( that ? 

WIl"'1'£M ANSWERS TO QUlBTlGNS 

,-.,11"] 
GuldeUne. for Airport. Sf'cDrff, 

~ll. SHlllMAn N.P. JIMNSI 
LAKSHMl: 
SHill T. 8ALA GOUD : 

Will tke Minister of CiVIL AVIATION 
be ple .. d to stato: . 

(8) whe~r there are any uoifoJ'IQ 
pddeliaes for security arranaemooll at all 
tbe Airports in tbe country; and 

(b) if so, the malo features tbereof? 

THE MJNlSTEB. OF STATE IN THB 
MINISTRY OF CJVIL AVIATION (SHRI 

. JAODISH TVTLER) : Ca) aDd (b). Yel. 
Sir. Tbese Security arraDacmeots have 
beeD desilned 10 regulate entry of persons 
and "ehitles, to ensure security of rt,istered 
ball8P and the aircraft and to rule out tbe 
poulbility of a passenger carrying a weapon 
00 bis person!band-bagaaae. The objective 
i. to ensure that there is DO unlawful inter-
ference witb civil avialion. 

SupenllloD or Drul Maoufaetare 

·'12. SMa) K.ALJ PRASAD PANDBY : 
Win tho Minister of HEALTH AND 
FAMILY WELEARE be pleased to state: 

<a) wbether Government propose to 
permit non-Ph.rm. aradlPltes to supe"_ 
aDd control tbe processing aod manufacture 
of drUis under rules 49 (a) and 50 (c) of 
tbe Orull and Cosm:ti~s Rules 1945i and 

(b) are tbe recommendations of the 
Druas Technical Advisory Board. not 
proposed to be fol1owed and, if so. the 
reasons tberef or ? 

THE MINISTER OF STATE IN THB 
M1NISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
ItBAPARDE): (8) lind (b). Rule 49 (10 
of the Druss and Cosmetics Rules pert.illl 
to Qual.fioations 01 dIU, ioapc:ctorl oDI, aod 
Is 00' relevant to the qUCitioa.. Rule SO(t:) 
~~ Dot c&ist. Rules 71 and 76 relate to 




